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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, AT KOLKATA
O.A. No. 99 of 2024

IN THE MATTER OF :-

Nityendu Shekhar Bhattacharijee,
House No. 13, Bilpar, Silchar

Pin-788005
Email- Nityendubhatt61@gmail.com
..... Applicant

-Versus-

1. The Principal Secretary
Department of Environment and Forest
The Govt. of Assam F-Block, 2nd Floor,
JanataBhawan,

Dispur-781005
Email: acs.envforest@gmail.com

....Respondent No. 1

2. The Assam Pollution Control Board
Through the Member Secretary,

Department of Environment and Forest,

Vol odhomg o

Executive Officer
Silehar Municipal Board
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Govt. of Assam Bamunimaidan,
Guwahati-21, Assam-781021
Email: chairman@pcbassam.org

....Respondent No. 2

District Magistrate
Cachar, Silchar
Pin-788001

Email: dc-cachar@nic.in

....Respondent No. 3

Silchar Municipal Board

Through

Executive Officer, Silchar Municipal Board,
Silchar, Assam

Pin-788001

Email: smb1882@gmail.com.

....Respondent No. 4

Superintendent of Police,
Tarapur, Silchar, Assam
Pin-788001

Email: sp-cachar@assampolice.gov.in

....Respondent No. 5

>'na! Board

Executive Officer
Tuni

e
Miligdiel
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6. Central Pollution Control Board
Through its Chairman, PariveshBhawan
CBD-cum-office, Complex East,
Arjun Nagar, New Delhi-110032
Email: ccb.cpcb@nic.in
....Respondent No. 6
-AND-
In the matter of:-
Written Objection filed by the Respondent
No. 4

I, Van Lal Limpuia Nampui, aged about 38 years, son of Late

Roipuia Nampui, Resident of Silchar, Cachar, Assam, do hereby

solemnly affirm and state as follows:-

1. That I am the Executive Officer of the Silchar Municipal
Board. I have gone through the 0.A application no. 99 of
2024 filed by the applicant and have fully understood the
contents thereof.

. That the statement made in paragraph 1 of the O.A No.
99 of 2024 is not correct and your deponent denies the
same. Your deponent states that the area in Question is
not a designated dumping area. The people of the locality
are solely responsible for dumping of the garbage.

Municipal Board has engaged NGO’s to collect garbage
from door to door basis everyday on payment of requisite
fee which is very nominal. In order to avail the services

Voalodlimpwe

Executive Officer
Sitchar Municipal Board
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provided by the Board at a nominal fee, the people of the
locality are dumping the garbage in front of the house of
the applicant. Municipal Board apart from providing all the
facilities in collecting garbage from door to door, also is
clearing the garbage every day. The deponent only states
unless people of the area mend themselves it is
impossible to keep the area clean in as much as, the
problem is created one.Your deponent states that Silchar
Municipal Board engaged conservancy Branch for regular
collection, transportation of garbage major commerdial
and residential areas of Silchar Town and disposal of the
garbage to Meherpur Trenching Ground. It is respectfully
stated by the deponent that it has framed a solid waste
management Bye-Laws, 2019 vide letter no. SMGC
28/2019-20/1247 dated 03.06.2019 and implement the
same for Solid Waste Management Rules, 2016.

. That in regard to submission made in paragraph 2 of the
application, your deponent states that Municipal Board
has taken all relevant steps like Solid Waste Management
in order to keep the entire Municipal area neat and clean.
It is worthwhile to mention the cooperation of the public
at large is utmost important.

. That the submission made in paragraph 3 of the

application is quite irresponsible and contrary to the fact

Vol

Executive Officer

*~Municlpal Board

~
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situation of the case. Silchar Municipal Board has already
in compliance to Solid Waste Management Rules
developed Solid Waste Management Bye Laws in 2019 for
Silchar Town.
Copy of Solid Waste Management
Bye Laws 2019 annexed as

Annexure-I.

. That the statement made in paragraph 4 of the
application is blatant lie and the deponent denies the
same. Your deponent states it has already been stated in
paragraph 2 of the objection petition filed by the
deponent that dumping of garbage in front of the house
of the applicant is for no fault of the Municipal Board. It is
for the public of the area are not availing the door to door
services provided by the Municipal Board. The applicant
should take positive steps for the betterment of the area
instead of leveling all wrong allegations against the
Municipal Board. Silchar Municipal Board under SWM Bye
Laws engaged various NGO’s/SHG's etc in residential
areas for door to door collection of garbage.

Copy of Work Order for door to
door collection vide no.
SMGUA(SBM).27/2020-21/6388 Dt.
10/02/2021 and

\Vododhwmnguwo-

_ Executive Officer
Silchar Municipal Board
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SMGUA(SBM).27/2023-24/127-A
Dt.-24/04/2023 are annexed as
Annexure-II & III.

6. That with regard to the statements made in paragraph 5
of the application is totally incorrect and the deponent
denies the same. Silchar Municipal Board through its
conservancy branch regularly cleaning the drains and
public dumped areas. Also, door to door collection is also
going on regular basis.

Some photographs of day to day
works are annexed as Annexure-
Iv.

7. That the statement made in paragraphs 6 & 7 of the
application is incorrect and the deponent denies the
same. Silchar Municipal Board is continuously delivering
its services under SWM guidelines by establishing door to
door collection, regular cleaning and sweeping by
Conservancy, commissioning various machineries like Bio
mining Plant, MRF Plant, OWC (Organic  Waste
Composter) Plant, Mechanical Transfer Stations (5 Nos.),
FSTP, STP, Super Sucker Machines etc, Applicant has
made routine allegation in all the paragraphs reasons best
known to him. If he is really public spirited person in that

Executive Officer
Sitehar Municipal Board

Vol sdiimgva
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case he can utilise quality time to enrich the people of the
area to keep their own place neat and clean. It is
surprising that Board has been providing all sorts of
facilities to keep the area clean but the people of the
locality are themselves to be blamed for all these
happenings. It does not suit in the mouth of the applicant
that there exist no place to dump the garbage in the face
of door to door collection of garbage from every
household and commercial places.

Some work orders of installed

machines are annexed as

Annexure-V.

. That the statement made in paragraphs 8 and 9 of the

application are matters of record and the deponent denies
and disputes which are contrary to record.

. That the statement made in paragraph 10 of the

application is utter lies and the deponent denies the
same. The garbage is thrown by the resident of the area
although the facilities of the door to door collection have
been provided. The area can be kept neat and clean with
the help and cooperation from the side of the residents.

That in regard to paragraph 13 your deponent states that
drains of Silchar town is being cleaned regularly by the

conservancy branch.

Vorlghdomgra .

Executive Officer
“#~har Municipal Board
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That the submission made in paragraph 14 of the

application is utterly a wrong statement and the deponent
denies the same.

That  the statement made in paragraphs
15,16,17,18,19,20,21,22,23,24 are matters of record and
the deponent denies & disputes which are contrary to and
inconsistent with record.

That in regard to paragraph 21 your deponent states that
Silchar Municipal Board has already initiated various
projects under SWM Rules 2016 as elaborated in Para 6.
That in regard to paragraph 22 your deponent states that
Silchar town presently generates 85 TPD garbage, out of
which 80 TPD is being collected by Silchar Municipal
Board and thus initiated establishment & commissioning
of 150 TPD capacity MRF and W2C plant for adequate
disposal of garbage. Also, 50 TPD Bio mining machine is
presently working to segregate the collected waste.
Another 10 KLD FSTP plant is being prepared for disposal
of liquid waste.

That your deponent states that Silchar Municipal Board
and District Administration have been meticulously
working for proper solution of solid waste management
activities in Silchar Town. It is also stated that a meeting
was held on 09.07.2019 at 3 pm in the office chamber of
D.C Cachar towards launching of Solid Liquid Resource

VoLl angre

Exe:uth e Officer
S T USiEdPBoart

S
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Management Project (SLRM). Another meeting was held
regarding procurement meeting tender evaluation for
SLRM Project dated 17.06.2019. Municipal Board has
engaged NGO's, self help Group to carry out door to door
collection garbage & we have given them vehicle for the
purpose.Your deponent states that District Administration
Cachar and Silchar Municipal Board jointly organized
regular IEC activities at Silchar Town in order to apprise
the public to accept the twin bucket red bucket signifies
for disposal of wet waste and green bucket for disposal of
dry waste offered by NGO’s/SHG’s and not throwing
garbage, in public places, open areas. These public
announcements are being carried out by the District
Administration and Silchar Municipal Board regularly. That
Board vide letter dated 26.04.2022, Municipal Board
already engaged NGO's/SHG's for door to door garbage
collection as per work order dated 10.02.2021 for primary
door to door garbage collection and distribution of twin
garbage buckets in every households. In ward no 19,
Neelamvori SHG and ward no 25 Sakshi SHG is given
responsibility to distribute buckets as their work
agreement. The deponent also states that, Silchar
Municipal Board arranged a meeting dated 05.12.2022
with MLA Silchar, Member of NGO’s/SHG’s regarding

cleanliness at Silchar town & garbage collection in the

\/GV\'{\C\UM Mt -

Executive Officer

"“”"'ﬂ?."?.a”ﬂ'!cipal Board
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chamber of Executive Officer, Silchar. Silchar Municipal

Board also has undertaken various steps for smooth

functioning of solid waste management at Silchar town

which are as follows:-

i)

ii)

Silchar Municipal Board received 4 nos. of Organic
Waste Converter (OWC) machine from Swachh
Bharat Mission and it is commissioned at SLRM
Center, BRTF camp, Silchar.

Silchar  Municipal Board installed Bio-mining
machine and landfill restoration at Dumping
Ground Silchar regarding waste management.
Silchar  Municipal Board taking step for
Establishment and Commissioning of Material
Recovery Facility Center (MRF) and waste to
compost plant (W2C) under Swachh Bharat
Mission (Urban).

Silchar Municipal Board distributed Bolero pickup
Vehicles to the NGOS/SHGs for smooth door to
door garbage collection and transportation.
Silchar Municipal Board received 2 nos. of Battery
operated E- Rickshaw vehicle from ONGC for
smooth functioning of door to door garbage

collection.

It is respectfully stated that it has already enacted solid

waste Management Bye-laws 2019 and there is a clear

Vplobmps

Executive Officer
Sifchar $#ksnicipal Board
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provision of imposing fine in respect of different
categories. Your deponent states that at present there is
no concept of dumping of garbage/waste in the dumping
area or any Land fill area, rather those designated places
has been converted into Waste Management area after
installation of Bio mining Machine, Waste to Compost
(W2C) Plant, Material Recovery Facility (MRF). F.S.T.P
Plant which is known as Feacale Sludge Treatment Plant.
The FSTP Plant treats the human excreta or septic tank
material to avoid the open dumping. Municipal Board is
looking for appropriate area so that compressed Bio gas
plant can be installed in order to avoid the dumping of
organic waste and through this process Board can
produce bio gas for human consumption. Therefore
statement made that there is improper dumping of solid
waste in the open is absolutely wrong statement and
deponent denies the same.
Minutes of the meeting dated-
09/07/2019 & 17/06/2019 are
annexed as Annexure-VI &
VII. Some photographs of
Public Awareness are annexed

as Annexure-VIII. \

ol o s

Executive Officer
ke Municlpal Board




943

X

16. That the statement made in this affidavit and in
paragraph 1 of the written objection is true to my
knowledge and those made in paragraph 2 to 15 are true
to my information derived from record which I believe to

be true.

Nondslhimpua s

' Executive Officer
“Ahar Municipal Board
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“OATHII
I swear that this, my declaration is true, that it
conceals nothing and that no part of it is false. So
help me God.”
And I sign this affidavit on this the 29t day of
November, 2024 at Silchar.

Identified by me: \Jord s

4 N P Executive Officer
LJM&/ n Stichar Municipal Board
& DEPONENT

Advaoc 5
Suddhasattaa ?\oudhury, Advocate
District Bar Association, Silchar
Enrol No. : 30 of 2002
Mob. No. : 9435173964
E-mail ID : suddhasatta.choudhury@gmail.com
4
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" Annexpre -1

Silchar Municipal Board, Silchar
SOLID WASTE MANAGEM ENT BYE-LAWS, 2019;

In exercise of the powers conferred under section 3, 6 and 25 of the

Environment (Pro'tection) Act, 1986 (29 of 1986), the Central Government have
enacted the Solid Wastes Management Rules, 2016 to regulate the Management of Solid
Waste. The Plastic Waste Management Rules. 2016, Assam Municipal Act 1956,
Construction and Demolishing Waste Management rules, e-waste management rules
and Municipal Solid Wastes Rules, 2016 shall apply on Silchar Municipal Board which
shall within their territorial area be responsible for the implementation of the
provisions of these rules, and for any infrastructure development for collection, storage,
Segregation, transportation, processing and disposal of municipal solid wastes. Further
it shall be the responsibility of the generator of wastes to co-operate with the municipal

authority concerned to avoid littering and ensure delivery of segregated wastes in

accordance with the collection and segregation system as notified in the Munic:pal Solid

Waste Management Rules, 2016. To ensure effective solid waste management by the

Silchar Municipal Board, the Solid Waste Management Bye-Laws, 2019 are framed.

SILCHAR TOWN SOLID WASTE MANAGEMENT BYE-LAWS, 2019: SILCHAR MUNICIPAL
BOARD

1.0 Title: This shall be called as the Silchar Town Solid Waste Management Bye-Laws,
2019

2.0 Extent of application: This bye-law applies to the domestic, institutional, commercial
and any other non- residential Solid Waste generators, situated in the Boardarea, and
the public who throw the solid waste in to storm water drain, underground sewerage
system, water bodies within the limits of Silchar Municipal Board.

3.0 Definition: In this bye-law and the Schedule attached thereto, the words and
expressions used but not defined shall have the meanings respectively assigned to them
in the Silchar Municipal Board, unless the context otherwise requires,-

1. "Agency” means any person/entity appointed or authorized by the Silchar Municipal
Board to act on its behalf, based on an agreement between the Agency and the Silchar
Municipal Board for discharge of duties or function such as sweeping of streets
collection of waste, collection of user charges, etc. '

2. "Aerobic composting” ‘means a controlled process involving microbiological
decomposition of organic matter in the presence of oxygen;

3. "Anaerobic digestion” means a controlled process involving microbial decomposition
of organic matter in the absence of oxygen.

4. “Authorization” means the permission gives by the state Pollution Control Board or

Pollution Control committee, as the case may be, to the operator of a facility or urban
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13¢cal authority, or d
waste. Y, or any °t.he' agency responsible for processing and disposal of solld

5‘ Uy .
Bxc_)degl_adabl_e Wwaste " means any organic material that cans be degraded by micro-
organisms into simpler stable compounds;

6. "Bio-methanation” means a process which entails enzymatic decomposition of the

organic matter by.microbial action to produce methane rich biogas;
7. "Brand owner” means a person or company who sells any commodity under a

registered brand label,

8. “Bulk waste generator” means and includes buildings occupied by the Central
government departments or undertakings, State government departments or
undertakings, local bodies, public sector undertakings or private companies, hospitals,
nursing homes, schools, colleges, universities, other educational institutions, hostels,
hotels, commercial establishments, markets, places of worship, stadia and sports
complexes having an average waste generation rate exceeding 100kg per day;

9, "Bye-laws" means regulatory framework notified by local body, census town and
notified area townships for facilitating the implementation of these rules effectively in
their jurisdiction.

10. “C&D waste” meahs Construction & Demolition waste (Debris) that are non-
hazardous in nature generated out of building materials, debris and rubble resulting

from repairing, construction, and reconstruction operations;

11. “Clean Area” means the public place in front and all around or adjacent any premises
extending to the kerb side and including the drain, foot pat hand kerb. ]

12. “Cleanliness Fees" means an amount to be fees collected by the Event managers/
Organisers/NGOs for cleanirig the event site by the Agency.

13. “Collection Counter” means where the user charges shall be remitted which will be

available at all Zonal Officers and head quarters.
14. "Combustible waste"” means non-biodegradable, non-recyclable, non-reusable,

non hazardous solid waste having minimum calorific value exceeding 1500 kcal/kg and
excluding chlorinated materials like plastic, woodpile, etc;, '

15. “Community waste storage bin” means any storage facility set up and maintained by
the Board collectively by owners and or/occupiers of one or more premises for storage
of MSW in a segregated manner in the roadside/premises of any one of such

owners/occupiers or in their common premises,
16. "Composting” means a controlle:d process involving microbial decomposition of

organic matter;

’ : |
17. “Co-processing” means use of non-biodegradable and non recyclable solid waste
having calorific value gxceeding 1500k/cal as raw material or as source of energy or

3

- ’ Scanned by CamScanner
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both to replace or

. : supplement i
industrial i cesses. pplement the natural mineral resources and fossil fuels In

) i s cel\tl"\lized ¥ ‘

18 DQ { pl Cessing" means eStab“Shme"t Of dls

R ! 0. per Scd faC'“tles for
m \\““lz‘ng the P! Ocessmg Of blodegl‘adable waste and recovery of lec}’CIabIES closest

19, “D_isposal" means the final and safe disposal of post processed residual solid waste
and inert street sweepings and silt from surface drains on land to prevent
§913a1111nat10n of ground water, surface water, ambient air and attraction of animals or
irds; . ‘
20. "Domestic hazardous waste” means discarded paint drums, pesticide cans, CFL
bulbs, tube lights, expired medicines, broken mercury thermometers, used batteries,
{nes:; needles and syringes and contaminated gauge, etc., generated at the household
; ,

21, "Door to door collection" means collection of solid waste from the doorstep of
households, shops, commiercial establishments, offices, institutional or any other non
residential premises and includes collection of such waste from entry gate or a
designated location on the ground floor in a housing society, multi storied building or
apartments, large residential, commercial or institutional complex or premises;.

22. “Dry waste” means waste other than bio-degradable waste and inert street
sweepings and includes recyclable and non recyclable waste, combustible waste and
sanitary napkin and diapers, etc;

23. “Dump sites" means a land utilized by local body for disposal of solid waste without
following the principles of sanitary land filling;

24. “Event” means any gatherings for the purpose of functions, celebrations, meetings,
rallies, processions, open-air theatre activities, cinema shootings in public places.
25. “Extended producer responsibility” (EPR) means responsibility of any producer of
packaging products such as plastic, tin, glass and corrugated boxes, etc, for
environmentally sound management, till end-of-life of the packaging products;

i
26. “Facility” means any establishment wherein the solid waste management processes
namely segregation, recovery, storage, collection, recycling, processing, treatment or
safe disposal are carried out; » ;

27. "Familiarization/warning period" means that specific period, during which there is a
relaxation in the fines for contravention of these byelaws;

28, "Fine" means penalty imposed on waste generators or. operators of waste
processing and disposal facilities under the bye-laws for noncompliance of the
directions contained in these rules and/or bye- laws :

"
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29’. "andling" includes all activities relating to sorting, segregation, material recovery,
collection, Secondary storage, - shredding, baling, - crushing, - loading, unloading,
transportation, processing and disposal of solid wastes;

30. "Hazardous waste” means any waste which by reason of any of its physical,
chemical, reactive, toxic, causing danger or is likely to cause danger to health or
environment, whether alone or when in contact with other wastes or substances and
shall include wastes specifically listed in Schedule 111, of these Bye-Laws and all other
hazardous wastes as defined in the Hazardous Wastes (Management and Handling)
Rules, 1989 as amended to date and the Hazardous and other waste (Management and
trans-boundary movement)Rules 2016, '

31. "Horticulture, Parks and Garden waste" means waste from parks, gardens, traffic
islands etc. These include grass clippings, annual weeds, woody ‘brown’ carbon-rich
material such as pruning, branches, twigs, wood chipping, straw or dead leaves and tree
trimmings, which cannot be accommodated in the daily collection system for bio-
degradable waste; : .

32. "House-gully” means a passage or strip of land, constructed, set apart or utilized for
the purpose of serving as or carrying a drain or affording access to the latrine, urinal,
cesspool or other receptacle for filling or other polluted matter by persons employed in
the clearing thereof or in the removal of such matter there from.

33. "Incineration” means an engineered process involving burning or combustion of
solid waste to thermally degrade waste materials at high temperatures;

34. "Inserts” means wastes yvhiéh are not bio-degradable, recyclable or combustible
street sweeping or dust and silt removed from the surface drains;

35. “Informal waste collector” includes individuals, associations or waste traders WQ
are involved in sorting, sale and purchase of recyclable materials;

36. "Leachate" means the liquid that seeps through solid waste or other medium and
has extracts of dissolved or. suspended material from it;

37. “Litter” means all refuse and include any other waste material which, if thrown or
deposited as prohibited under these Bye-Laws, tends to create un-cleanliness or a
danger or nuisance to public health, safety or welfare,

38."Littering” means putting litter in such a location that it falls, descends, blows, is
washed, percolates or otherwise éscapes or is likely to fall, descend blow, be washed,
percolate or otherwise escape into or onto any public place, or causing, permitting or

allowing litter to fall, descend, blow, washed, percolate or otherwise escape into or onto
any public place. ! !

39. “Local body" for the purpose of these byelaws means Silchar Municipal Board,

40. "Materials recovery facility” (MRF) means a facility where non-com 0s i
: - tabl
waste can be temporarily stored by the local body or any other entity menr::ioned ?nsr?li;g

I
|
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.
y" 2 0r any person or 3 enc i
® and recovery of recygablgsautbor'sed by any of them to facilitate segregation, sorting

rom various components of waste by authorised inf I
sector of waste pickers, inf i St e by e s
; » Informal recyclers or any other work force engaged by the local

body or entity mentioned in 4 delivered

L rule 2for the pu i
up for its Processing or disposal purpose before the waste is delivered or taken

41. “Neighbourhood” means a clearly defined locality, with reference to its physical
layout, character or inhabitants,

4_2. “New construction” means .all buildings under construction within the limits of the
Silchar Municipal Board; ‘

43. "Non-biodegradable waste” means any waste that cannot be degraded by micro
organisms into simpler stable compounds;

44. "Nuisance” includes any act, omission, place or thing which comes or is likely to
cause injury, danger, annoyance or offence to the sense of sight, smelling or hearing or
which is or may be dangerous to life or injurious to health or property.

45. “Nuisance Detectors” (NDs) means those employees of the Municipal Board who are
appointed by the Commissioner to detect the acts of Public nuisance, etc.

46. “Occupier / occupant” ipcludes any person who for the time being is inoccupation of,
or otherwise using, any land or building or part thereof, for any purpose whatsoever;

47. "Operator of a facility". means a person or entity, who owns or operates facility for
handling solid waste which includes the local body and any other entity or agency
appointed by the local body;

48. "Owner” means any person who exercises the rights of an owner of any building, or
land or part thereof; i :

49. Primary collection" means collecting, lifting and removal of segregated solid waste
from source of its generation .including households, shops, offices and any other non-
residential premises or from any collection points or any other location specified by the
local body; :

)

50. "Processing" means any scientific process by which segregated solid waste is
handled for the purpose of reuse, recycling or transformation into new products;

51.“Public place” includes any road, arch road, viaduct, lane, footway, alley or passage,
highway, causeway, bridge, square alley or passage whether thorough fare or not over
which the public have a right 6f passage, and such places to which the public has access
such as parks, gardens, recreation grounds, playgrounds, beaches, water bodies, water
courses, public plazas and promenades, government and municipal buildings, public
hospitals, markets, slaughter houses, courts, etc,;

52. “Receptacle” means any storage container, including bins and bags, used for the
storage of any category of MSW;

Scanned by CamScanner
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" 53" Recycling"
ecycling" means the process of transforming segregated non-blodegradable Solid

was i abkarte o
\\';lizf lntOI nfiw material or product or as raw material for producing new products
\ may or may not be similar to the original products;

54, “Recyflable Waste" means the waste that Is commonly found in the MSW, It s also
called as "Dry Waste". These include many kinds' of glass, paper, metal, plastic, textiles,
electronics goods, ete. :

S5. "Redevelopment” means rebuilding of old residential or commercial at the same site,
where the existing buildings and other infrastructures have become dilapidated;

56. "Refuse” means any waste matter generated out of different activities, processes
either Bio-degradable/ Non-biodegradable/ recyclable in nature in either solid or semi-
solid form which cannot be consumed, used or processed by the generator in its existing

form.

57. "Refuse derived fuel"(RDF) means fuel derived from combustible waste fraction of
solid waste like plastic, wood, pulp or organic waste, other than chlorinated materials,
in the form of pellets or fluff produced by drying, ‘shredding,  dehydrating and

compacting of solid waste ;

58. “Residual solid waste” means and includes the waste and rejects from the solid
waste processing facilities which are not suitable for recycling or further processing;

59. “Rule”; means Solid Waste Management Rules 2016

60. “Sanitation” means the promotion of hygiene and the prevention of disease and
other consequences of ill health relating to environmental factors.

61."Sanitary Landfill Facility” means a waste disposal site for the deposit of residual
solid waste ina facility designed with protective measures against pollution of ground
water, surface water and air fugitive dust, wind-blown litter, bad odour, fire hazard, bird
menace, pests or rodents, green house gas emissions, slope instability and erosion;

62. "Sanitary land filling " means the final and safe disposal of residual solid waste and
inert wastes on land in a facility designed with protective measures against pollution of
ground water, surface water and fugitive air dust, windblown litter, bad odour, fire
hazard, animal menace, bird menace, pests or rodents, greenhouse gas emissions,
persistent organic pollutants s}ope instability and erosion; ‘

1

63. “Sanitary waste” means wastes comprising of used diabers, sanitary towels or

napkins, tampuns, condoms, incontinence sheets and any other similar waste;

64. "Sanitary worker” means a person employed by the municipal board for collecting
or removing MSW or cleansing the drains in the municipal /board areas.

65. "Schedule” means the Schedule appended to these rules;
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66. "Sgcondary storage" me
collection at secondar

ans the temporary contalnment of solld Waste after
of the waste to the

Yy waste storage depots or MRJ?
‘ . s or blns f
processing or disposal factlity; s

67. "Segregation" ; :

SHishe iaxiztlmnb'mlem)-s sorting and separate storage of varlous components of solid
biOdeOradab]y ioc egl.adablg wastes including agriculture and dalry waste, non
& © wastes including recyclable waste, non-recyclable combustible waste,

sani : .
ta}'y waste and non recyclable inert waste, domestic hazardous wastes, and
construction and demolition wastes;

68. "Service proyl_der" means an authority providing public utility services like water,
sewerage, electricity, telephone, roads, drainage, etc; o

69. "Solid waste" means and includes solid or semi-solid domestic waste, sanitary
waste, commercial waste, institutional waste, catering and market waste and other non
residential wastes, street sweepings, silt removed or collected from the surface drains,
horticulture waste, agriculture and dairy waste, treated bio-medical waste, Hazardous
waste excluding industrial waste, bio-medical waste and e-waste, battery waste, radio-
active waste generated in the area under the local authorities

70. “Sorting” means separating various components and categories of recyclables such
as paper, plastic, cardboards, metal, glass, etc., from mixed waste as may be appropriate
to facilitate recycling;

71. “Source” mean the premises in which the waste is generated or a community storage
centre used by owners / occupiers of one or more premises for segregated storage of
MSW;

72. “Spittoon” Means a metal or earthenware pot typically having a funnel shaped top,
used for spitting into.

73. “Stabilising” means the biological decomposition of biodegradable wastes to a stable
state where it generates no leachate or offensive odours and is fit for application to farm
land ,sail erosion control and soil remediation;

74. “Stabilised biodeg}adﬁble waste” means the biologically stabilized (free of
pathogens) waste resulting from the mechanical/ biological treatment of biodegradable
waste; only when stabilised can such waste be used with no further restrictions;

75. "Street vendor” means any person engaged in vending of articles, goods, wares, food
items or merchandise of everyday use or offering services to the general public, in a
street, lane, side walk, footpath, pavement, public park or any other public place or
private area, from a temporary built up structure or by moving from place to place and
includes hawker, peddler, squatter and a?!l other synonymous terms which may be local
or region specific; and the words “street vending” with their grammatical variations and

cognate expressions, shall be construed a;ccordingly;

-
76. “Tipping fee" means a fee or suppox"rt price determined by the local authorities or
any state agency authorised by the State lgovernment to be paid to the concessionaire or

|

£2
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>
Operator

of waste process i
landfill; processing fac

ility or for disposal of residual solld waste at the

Zg‘tl_:;:elllslz‘(_);tﬁtloll\ means conveyance of solld waste, elther treated, partly treated or
—. ™ a location to another location in an environmentally sound manner

OU8h specially designed and covered transport system so as to prevent the foul
odour, littering and unsightly conditions;

L . s S : : i
78. "Transfer station” means-a facility created to receive solid-waste from collection
areas and transport in bulk in covered vehicles or containers to waste processing and,
or, disposal facilities;

79. “Treatment” means the method, technique or process designed to modify physical,
chemical or biological characteristics or composition of any waste so as to reduce its
volume and potential to cause harm;

80. “User fee” means a fee imposed by the local body and-any entity mentioned in rule 2
on the waste generator to cover full or part cost of providing solid waste collection,
transportation, processing and disposal services -

81. “Vacant Plot" means any Land or open space belonging to a private party/person
that is not occupied by them/him

82. "Vermi composting" means the process of conversion of bio-degradable waste into
compost using earth worms;

83. “Waste hierarchy” means the priority order in which the solid waste is to should be
managed by giving emphasis to prevention, reduction, reuse, recycling, recovery and
disposal, with prevention being the most preferred option and the disposal at the
landfill being the least;

84. “Waste generator” means and includes every person or group of persons, every
residential premises and non residential establishments including Indian Railways,
defence establishments, which generate solid waste;
85. "Waste p\icker" medns ‘a person or groups of persons informally engaged in
collection and recovery of reusable and recyclable solid waste from the source of waste
generation the streets, bins, material recovery facilities, processing and waste disposal
facilities for sale to recyclers directly or through intermediaries to earn their livelihood,
4.0 Duties of waste generators.-
(1) Every waste generator shall,- !
(a) segregate and store the waste generated by them in three separate streams namely’
bio-degradable, non biodegradable and domestic hazardous wastes in suitable bins and
handover segregated wastes to authorised waste pickers or waste collectors as per the
direction or notification by the local authorities from time to time;

: I
(b) wrap securely the used sanitary waste like diapers, sanitary pads etc, in the pouches
provided by the manufacturers or brand owners of these products or in a suitable

|
: \
|
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>’
Wrapping materia|

: as instructed by the loca] g ace the same In the
bin meant for dry y | authoritics and shall place the same In th

Waste or non bio-degradable waste;

(c) Store Separately construction and d
OWR premises and shall dispose off a
Management Rules, 2016; and

emolition waste, as and when generated, in his
§ per the Construction and Demolition Waste

(d) Store horticulture waste and garden waste generated from his premises separately

in his own premises and dispose of as per the directions of the local body from time to
time,

(2) No waste generator shall throw burn or bury the solid waste generated' by him, on
streets, open public spaces outside his premises or in the drain or water bodies.

(3) All waste generators shall pay such user fee for solid waste management, as
specified in the bye-laws of the local bodies.

(4) No person shall organise an event or gathering of more than one hundred'persons at
any unlicensed place without intimating the local body, at least three working dfxys in
advance and such person ‘or the organiser of such event shall ensure segregation of
waste at source and handing over of segregated waste to waste collector or agency as
specified by the local body.:

(5) Every street vendor shall keep suitable containers for storage of waste generated
during the course of his activity such as food waste, disposable plates, cups, cans,
wrappers, coconut shells, leftover food, vegetables, fruits, etc., and shall deposit such
waste at waste storage depot or'container or vehicle as notified by the local body.

(6) All resident welfare and market associations shall, within one month from the date
of notification of these rules and in partnership with the local body ensure Segregation
of waste at source by the generators as prescribed in these rules, Facilitate collection of
segregated waste in separate streams, handover recyclable material to either the
authorised waste pickers or the authorised recyclers. The bio-degradable waste shall be
processed, treated and disposed off through composting or bio-methanation within the
premises as far as possible. The residual waste shall be given to the waste coilector's or
agency as directed by the local body.

(7) All gated communities and institutions with more than 5,000 SqQm area shall, within
one month from the date of notification of these rules and in partnership with the local
body, ensure segregation of waste at source by the generators as prescribed in these
rules, facilitate collection of segregated waste in Separate streams, handover recyclable
material to either the authorised waste pickers or the authorized recyclers. The bio-
degradable waste shall be processed, treated and disposed off through composting or
bio-methanation within the premises as far as possible. The residual waste shall be
given to the waste collectors or agency as directed by the local body.

(8) All hotels and restaurants shall, withi
these rules and in partnership with the Joc
as prescribed in these rqles, facilitate

n one month from the date of notification of
al body ensure Ssegregation of waste at source
collection of segregated waste in separate
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streams, handover rec clable mater
agthorised recyclers, }',I‘he blo-gégri
¥ disposed off through ‘

possible. The residual
by the local body,

al to elther the authorised waste pickers or the
. adable waste shall be processed, treated and
composting or blo-methanation within the premises as far as
waste shall be given to the waste collectors or agency as directed

l(i)ttlilot to htt_er i.e. throw or Qispose of any waste such as paper, water bottles, liquor
e, soft drink canes, tetra packs, fruit peel, wrappers etc., or burn or burry waste on
streets, open public spaces, drains, water bodies and to segregate the waste at source as
prescribed in solid waste management rule 2016 and hand over the segregated waste to
the authorized waste pickers or waste collectors authorized by the local body.

5.0 Responsibilities of the Silchar M unicipal Board - Not approved.
6.0 Obligatory Responsibilities of Silchar Municipal Board - Not approved.

7.0 Slaughter houses and Mutton, Fish market waste:

7.1 Every owner/occupier of any premises other than designated slaughterhouses and
markets, who generates poultry, fish and slaughter waste as result of any commercial
activity, shall store the same separately in closed, hygienic condition and deliver it at a
specified time, on a daily basis to the Board collection vehicle provided for this purpose.
Depositing of such waste in any community waste bin is prohibited and will attract fines
as indicated in the schedule of Fines. ; :

7.2 Vendor/Hawkers: All vendors/hawkers shall keep their bio-degradable and other
waste unmixed in containers / bins at the site of vending for the collection of any waste
generated by that vending activity. It will be the responsibility of the generator/vendor
to deliver this waste duly segregated to the containerised hand cart of the Board or to
the nearest designated community waste storage bin, Failure to do so will attract fines
as per the Schedule of Fines. Each Vendor/hawker will be responsible to maintain
‘Clean Area’ within their surroundings.

7.3 House-gullies: It will be the responsibility of the owner/occupier of his/their
premises with house-gullies to ensure that no waste is dumped in the house-gully and
to segregate and deliver any MSW to the waste collection vehicle which shall be
provided by the Board/agency at such spots and at such times as maybe notified by the
SMB. Failure to do so will attract a fine as per the Schedule of Fines, /

7.4 Litter by owned/pet animals: It shall be the responsibility of the owner of any pet
animal to promptly scoop/clean up any litter created by pet animals on the street or any
public place, and take adequate steps for the proper disposal of such waste possibly by
their own sewage system, Failure to do so will attract fines as per the Schedule of Fines.

7.5 Manufacturing, trading, storing and use of harmful plasti'cs, polyethylene bags (< 50
micron) and thermocol items is not permissible within the municipal area of Silchar
Town, Violation would attract imposition of
users/manufacturers/suppliers/dealerS/wholesalers/retailers etc.

|

fine on
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(“ .
8.0 Penalties for contravention of these
8.1 On and after the

famxhanzation/warning period of 30 days
Faws shall be punishable with fines as per'
instance of breach of these byeclaws.
contravening any of these Bye-L

Bye-Laws

date of commencement of these Bye-Laws, there will be a

after which, any contravention of these Bye-
the Schedule of Fines(Schedule IV) for every
In case the generator of waste Is found
aws next time, the fine amount will be doub!ed.

8.2 In case of a person or ény polluter is not able to pay the fine as mentioned In

Schedulg, while contravening any of these Bye-Laws he/she will be prosecuted under
the provisions made in District Police Act /Indian Penal Code.

9. Punishments:

Any person violating the provisions made in the Bye-Laws (or) any person who 'is the
custodian of a child aged less than 14 years who violates the provisions made in the
Bye-Laws will be deemed to be considered for punishment as per rule in force.

10. Right to Appeal:

Any person aggrieved or affected by this Silchar Municipal Board Solid Waste -

Management By-Law, 2019 shall have the right to appeal before the Chairman of Silchar
Municipal Board within 30 days. Byelaws will take effect after the due approval of the
Silchar Municipal Board Meeting,

11. Jurisdiction of Courts:

For filing cases against the byelaws the jurisdiction is Silchar only. /(y‘y

: iy
Executive %f icer Chairman
Silchar Municipal Board, Silchar Municipal Board,
Silchar, Cachar., . Silchar, Cachar.
‘ ' . R ]
* @yseative OFfcar PURREER” Chairman

: ricipal Board
gilchar Huniclpal 5'0”_‘_’ Silchar Municipa
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Schedule- |

Schedule of SWM User Charges

Municipal Area.

piers of thé louseholds, Shops, Hotels, Restaurants, Officebulldings
1plexes etc. have to pay the Solid Waste Management UserCharges as
Agency for primary collection of MSW within the Silchar

Schedule -1
Sl.No “Category User Charge (In INR)
1. | Household (as per fainily) Rs. 100/- Per Month
2. | Offices (Govt./Pvt) - Rs. 200/- Per Month
3. | Schools (Govt. /Pvt){Less than 500 students-free) | Rs. 100/- per month (Govt.
| & Provincialzed)
Rs.500/- Per Month
, (private)
College/Junior College (Both Govt. & Private) -
‘ Rs.500/- Per Month.
4. | Shops (Non-franchise, outside any Mall/Shopping
I Complex. ,
Small Shops Rs. 100/-
| Big Shops . 7 7 Rs. 250/-
' Retail chains (Big Bazar, Vishal, Metro Bazar) Rs. 2000/- per month
5. Road Side Vendors (intluding vending zone) Rs. 5/- per day ;
Roadside Fast Food & Chat House etc. Rs. 10/- per day
6. | Godowns & warehouse -
Up to 1000 sft. Rs. 250/- Per Month
1000sft to 5000sft Rs. 500/- Per Month
More than 5000sft _ Rs. 1000/- Per Month
7. | Botels, Restaurants & Open Enclosure
Restaurants & Hotels without accommodation, Rs. 1000/- per month
Hotel & lodging with accommodation - | Rs.2000/- per month
Marriage Halls, Public meetings Rs. 1000/- per month
8. Medicine Shop Rs. 300/-
9. Wine Shops RS. 500/-
10. Bzg’Fast Food chains like KFC, Dominos, Pizza Huts, | RS. 2000/- Per month
café coffee Day etc.
_11. | Educational Institutions
Play Schools Rs. 100/- Per Month
Coaching Centre Rs. 300/- Per Month
12, | Hats/Markets Rs. 100/- Per Month
13. | Health Care Unit
Medical Laboratory/Diagnostic
Centres/Pathological Centres/Doctors Clinic ks 1000/- per month
(Without Beds)
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__(_Qlﬂx non-biological waste) '
ig CnTenja Halls And Multiplex RS. 2000/- Per month
| Beauty Parlour, Saloon, Spa RS. 200/- Per month
16. Showrooms, Service Centres & Garages ‘
Small Garages/Service Centres/Showrooms. | RS, 500/- Per month
17 Exhibition Grounds R5: 500/- Per Dy
18. Hostel & Paying Guest Hostels RS, 1000/- Per month
19. | a) Small Industry up to 1000 sft RS. 500/- Per month
b) Industries>1000sft Rs. 750/ Per Month
20, Printing Press Rs. 300/ Per Morty
__21. [ Petrol Pump Rs. 300/ Per Mont:

Schedule-II

Ilustrative list of biodegradable and recyclable waste

Biodegradable Waste

[ Recyclable waste

“Bio-degradable waste” means the organic
waste a part of MSW. They are also called
as “Wet Waste”. The Biodegradable waste
is a type of waste, typically originating
from plant or animal sources, which may
be degraded by other living organisms.

“Recyclable Waste” means the waste that
is commonly found in the MSW. They are
also called as “Dry Waste”. These can be
transformed through a process into raw
materials for producing new products,
which may or may not be similar to the
original products.

e Kitchen Waste including: tea leaves,
egg shells, fruit, vegetable peels and
left over

e Meatand bones

Garden and leaf litter including

flowers '

Animal litter

Soiled paper

House sweeping dust

Coconut shells

Ashes

e Newspapers
Paper, books and magazines
Glass
Metal objects and wire
Plastic

~Cloth Rags
Leather
Rexene
Rubber
Wood /furniture
Packaging materials
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Schedule]]

llustrative List of Domestic Hazardous Waste

BAerosol cans

@Batteries from flashlights and button cells
y @Bleaches, household kitchen items, drain cleaning Agents & its containers.
Iy @Car batteries, oil filters and car care products and consumables
al BChemicals

and solvents and their containers
@Cosmetic items, chemical-based Insecticides and their containers

@Light bulbs, tube-lights and compact fluorescent lamps (CFL)
BDiscarded Medicines and {ts contalners,
\

BPaints, oils, lubricants, glues, thinners, and their containers

@Pesticides and herbicides and their empty containers ,

@Photographic audio/video tapes and their containers, chemicals _

@Styrofoam and soft foam packaging of furniture, packaging and equipment
BThermometers and mercury-containing products ) )
Be-waste such as personal computers, telephones, MP3 players, audio equipment,

televisions, calculators, GPS automotive electronics, digital cameras and players and
recorders using video media such as DVDs, VCRs or camcorders,

Schedule IV
Cleanliness Fees..
vents like functions,
elow have to be colle

In order to ensure cleanliness in e

etc. Cleanliness fees as scheduled b

This fee does not include any fines.
[SLNo. _| Description

Amount in Rupees
[1 | Cleanliness fees 25000 “"::‘

celebrations, Processions, Rally
cted. This is Non-returnable,
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Schedule-v

Schedule of FInes
rylng / burning of Solld Waste / domestic hazardous
Demolition waste with Solld Waste & domestic

hazardous waste,

\S—LNO.

Categories

Fine In Rupees applicable for
each and every time of violation

L1 Residential 1000
L2 Non-Residential 2000 —

3. Event organizers 25000 =

4, All type of traders 1000

S. Street Vendors not keeping suitable [ 100
garbage container :

6. Dumping Garden Waste on public 1000
streets :

7. Defacement of public places inclusive of | 100
littering/ urinating/ Open Defecation/
spitting etc.

8. Non clearance of litter created by pet 100
animals on street / public place

9. Individuals throwing garbage in the | 100
Roads/Drains/Canal & any other public
places etc.

10. Individuals using  harmful plastics, | 500
polyethylene bags ( < 50 micron) and
thermocol items

11. Retail selling of harmful plastics, 10000
polyethylene bags ( < 50 micron) and
thermocol items.

12. Whole sale trading and bulk storing of | 25000
harmful plastics, polyethylene bags ( <
50 micron) and thermpcol items -

13. Manufacturing, trading, storing and use | 50000
of harmful plastics, polyethylene bags (
< 50 micron) and thermocol items

-

T AR AR | T
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2. Neelamvori SHG
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OFFICE OF THE SILCHAR MUNICIPAL BOARD: N |

~ CACHAR: ASSAM
No. SMGUA(SBM . 27/2020-21/ éggg

LCHAR

Dated-£%/02/2021

WORK ORDER

Waste, these NGOs and SH
Municipal Board for 3 period of tw
their assigned wards are given below:

ASSIGNED WARD
1. Vivekananda Club

Ward No 1

Ward No-4

Ward No-19

Ward No-22
Ward No-23

Mother Teresé SHG Ward No-13

Ward No-15

Ward No-16
Ward No-17
Ward No-18

4.

Sakshi SHG Ward No-11

Ward No-21
Ward No-24
Ward No-25

[ Ward No-26

@
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5. Dhamadhi Women’s SHG Ward No-12

Ward No-14

Ward No-20

6. Mahila Akota SHG Ward No-6

Ward No-7

Ward No-8
Ward No-9

Ward No-10

2 Shefaly Enterprise Ward No-27

Ward No-28

The selected NGOs/SHGs are requested to start the work within 10 days from the date of

this order. : y
Executive Officer
Silchar Municipal Board
" paled 18/93)209¢
No. SMGUA(SBM). 27/2020-21/ g, 389 63 9
Copy to:

1.The SHGs/NGOs concerned for favour of kind information

& necessary action.
2. Relevant file.

Efecutive Officer
Silchar Municipal Board



OFFICE OF THE SILCHAR MUNICIPAL BOARD
CACHAR:: SILCHAR

No. SMGUA(SBM). 27/2023-24/

Dated- 24/04/2022
WORK ORDER

In response to the Tender (Order No SMGUA (SBM). 27/2022-23/3612 dated 01/02/2023)
called from registered NGOs/SHGs/Firms for primary collection and disposal of Municipal
Solid Waste, some NGOs/Firms have been selected based to provide the services on behalf

of Silchar Municipal Board for a period of 2 two years. The list of selected service providers
and their assigned wards given below:

SL.No | Name of the NGOs/SHGs/Firms = Assigned Wards
1 Padmanagar Janakalyan Samity = Ward no 09
2 Trinetro Foundation Ward no 10
3 Trinetro Foundation: Wardno 11
% /1‘// Nirupom Goswami . s G v Ward no 13
V] ? Nirupom Goswami Ward no 14
\//6 Nirupom Goswami ‘ Ward no 19
7 Shakti SHG Ward no 23
8 Gita Studio Ward no 24
9 Gita Studio g : | Ward no 27
10 Gita Studio ' Ward no 28

The selected NGOs/ SHGs/Firms are requested to start the work within 7days from the
date of this order & their performance will be evaluated by the undersigned for the first
two months & if the undersigned satisfies then agreement will be made between the 1st

party & the second party.
Executive @fficer
Silchar Municipal Board
No. SMGUA(SBM). 27/2023-24/: 123 = # ' @it/ed— 24/04/2023
Executive Offigep
Copy to: ' Silchar Municipa| Board

1. The NGOs/Firms concern for favour of kind information and necessary action.
Notice Board :

2.
3. Book Copy
4. File Copy.

5. CopN o Precoumlml » ‘2748 ¢ nfpenahion
g omnd ?\W“y achion. Executive[OQfficer

Silchar Municibal Board
MR Evecutive Officer
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RUPORT ON COI\TMISSIONING OF ORGANIC WASTE COMPOSTER
‘SILCHAR MUNICIPAL BOARD

Silchar Municipal Board received 4 (four) number of Organic Waste Composter (OWC) from Swachh
Bharat Mission (Urban), Assam with a capacity of 500 KG per machine.

The shade construction and machine foundation is completed. Transformer installation is also complete.
However Charging of transformer is not yet complete. Also internal electrical works have not completed
yet and minor civil work in the shade are yet to be done. The delay has occurred due to various phases of
lockdown and recent local movement restriction in Silchar which was lifted only on 4" September’2020.

The shade condition was informed to the Neetel Engineer before arrival for commissioning. Personnels

from Neetel India visited our center on 7 September’2020 and commissioned all 4 machines on hired
DG sets and gave demonstration to the SBM team headed by CPO.

The shade construction is slated 'io be completed within 1 month period. After completion of shade, we

will again need presence of Neetel Officials for detail training of staff and handing over the machine for
full fledged operation and initiate the warranty period.

) . Sumit Sattawan IAS
City Project Offic

Executive Officer
Swaehh et tMOEfer SilchaEhéenitlia sk
Sgl,ggg nMuistalsBonrt) . A _ Silchar Municipal Board
giehar, SMB ; ‘ '
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Netel (India) Lirmited

DELIVERY CHALLAN

No.19170019 Dated:20.02.2020

Mrs. Parijat (M) 9706696024
The Chair person,

C/o. Silchar Municipal Board,
Sadar Ghat, .
Silchar, Assam = 788 00

Tender No. SBM(U)208/2019/121 Dated 15.10.2019
Work Order No. SBM(U)208/2019/183 Dated 22.01.2020 &
Agreement dated 22.01.2020.

i S.No. |- Description Qty.
1 SUPPLY, DELIVERY & COMMISSIONING OF | 4 Nos.
ORGANIC WASTE CONVERTER MODEL

NETEL-ECO NE 500 KG.
SR.NO.0002,0003,0004 & 0005.
HSN NO.8479

For NETEL (INDIA) LIMITED

@’*6/

Authorised Signatory

GST NO,27AABCN8692H120
PAN NO.AABCN8692H
CIN NO.U74999MH2003PLC142228

A Netetwara Group COMpEy =

408 Rabata
\1,\[-'4~in Nxflintl’)a;’d_hﬂf)(? Tol -+ 91022 2760 7102 /1 2750 7163 Email SHIRSE) -

A rea, Fax .+ 91022 276D 7100 o, es@netci-inda com K ) owim
NAVI MUMBAI - 400 701 e0I0. | Yeosite wwv\fnetm-anwa ck:))r'r: [‘7—-—){5 SNENESE
INDIA . : 1 i

CIN - U74999MH2003PLC 142225 l“'x l

N o - S o cm

Ruyd. office : Liberty Buliding, 3rd Floor. Sir Vithaldas Thackersey Marg_ (New Marine TR %= S5 ©eidsaivn
85). Mumoai - 400 020. Tei 22066231 /
3 2ol Ug6231 /61

I VIR TR @
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OFFICE OF THE SILCHAR MUNICIPAL BOARD
SILCHAR::::::: CACHAR

,SMGR.86 S -
No WM/2021-22/ 3 69 4 Dated, Slichar the 26" November 2021

WORK ORDER

ound regarding Waste

Name of the Work : Bio mining and landfill restoration at damping gr
f Legacy waste and

Mana'xgement system along with civil; construction of Industrial shed complete o
plastic treatment process.

Work Order is accorded to < Radiant Engineering Company
Order Value :Rs. 1,92,10,323.00
Represented by : MONMAYUR BORDOLOI

Office at Cinnamara 1 no Chawdang Gaon
Jakhalapara, Jorhat, Assam. Pin-NIL

Mobile No. : 9854269112

GST No. 4 18ABCFR8181Q1ZB _

Your quotation vide ref. No. RE/Q/2021-22/452, dated 22/11/2021 for the above mentioned
work with reference to the RFP bearing Nno-SMGR-86.SWM/2019-20/3344, dated 12/11/2021 has been
found lowest and hence acceptéd as per your quote GST. The civil work should be
completed within 90 to 120 'days from the date o ion and

commissioning of waste management system within 30 days from the
he said project cost is

as mentioned in the Quotation submitted by Radiant Engineering Company. T
ned under 15" C.F.C. Fund vide Govt. Sanctioned No. FS/MDB_2020-21(1)_07, dated 02-06-2020.

d rate including 18%
f receipt, of clear site and installat
date of completion of civil work

sanctio
The payment conditions would be as follows:

be made excluding the civil work.

be done via running bills.
he made after installation of the waste treatment plant.

as security (SD) till a period of 1 year or the legacy waste
ly with the waste treatment plant, whichever is earlier.

70% advance payment would
The payment for civil work would
25% of the remaining payment to
5% of the total amount to be deposited
of entire land fill site is tfeated complete

Q0N oo

'

Executive Officer
Silchar Municipal Board

Memo No. SMGR.86/2021-22/ % &9H~A Dated, Silchar the 26™ November 2021

Copy to: ;

1. The Joint Secretary to theGovt. Of Assam,
for information & necessary action.

2. The Director, Finance & ‘Economic Affairs Department, Dispur,” Guwahati-06 for favour of

information & necessary action. '

The Director, Municipal Administration, Assam, Dispur, Guwahati-06.

The Mission Director SBM, for favour of kind information.

The Deputy Commissioner, Cachar, for favour of kind informatign.

The Supdt, of Accounts Silchar Municipal Board for information & necessary action.

File Copy.

(I i

Execut fficer
, ‘ Siichar Municipal Board
Executive Otficer
@iahas Muakipal Board

Urban Developement Department, Dispur, Guwahati-06

® NV AW
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OFFICE OF THE SILCHAR MUNICIPAL BOARD e

CACHAR::: SILCHAR ,
No. SMGUA(SBM). 27/2023-24/ 9 03% Dated- 06/03/2024 .
2 7
NIT NO- SMGR-1/12/2023-24/158 dtd: 22/12/2023.
Tender Value- ' Rs. 695.48 Lakh
Amounted Quoted (L1) . Rs. 6,92,48,000.00
Name of the Work- ' Establis,h‘ipent & Commissioning of Material

Recovery Facility (MRF) & Waste to Compost
Plant (W2C) under SBM on Engineering,
Procurement and Construction (EPC) Mode-1
Basis along 05 years including O & M (Operation
& Maintenance) of the installed Infrastructure
and & Oné year of defect liability period.

BG Submitted amount- Rs. 34,62,400.00

Letter of Acceptance is accorded to: Call and Fix,
Prop: Uday Prakash Kanoi,

No. 10, 2nd Floor, Rupali Path,
RGB Road, Guwahati-781024, Assam

Mobile No- ! 9435152253/9864994099
GSTIN- ; 18BJDPK4140G7ZA
Sir,

With reference to the above the undersigned is pleased to issue formal work order as you have
signed the agreement as per mutually agreed terms and conditions for the work “Establishment &
Commissioning of Material Recovery Facility (MRF) & Waste to Compost Plant (W2C) under SBM on
Engineering, Procurement and Construction (EPC) Mode-1 Basis to customize the plant according to size
of availability land at the Silchar Municipal Board of Assam amounting to Rs. 6,92,48,000.00 (Rupees
Six Crore Ninety Two Lakh Forty Eight Thousand Only) including GST and other Taxes, forest
Royalties etc as per government norms time to time.

You are hereby requested to submit DPR, Soil Test Report, detail drawings etc for the above noted
work with detail estimate for vetting by the concern authority within 30 (Thirty) days and consequent
technical sanction along with completion of the said work within 2 (Two) Years from the receipt of this

order.
Yours faithfully
QWG
SilchargutRigipatBoard
No. SMGUA(SBM). 27/2023:24/ Dated\08/03/2024
Copyto: !

1. The District Commissioner, Cachar for favour of kind information.

2. The Director, DMA, Dispur Guwahati for favour of kind information.

3. The Mission Director SBM (U), Dispur Guwhati for favour of kind information and needful action
4. The Nodal Officer, SBM (U), SMB far information and necessary action. .
5. The Superintendent of Accounts, SMB, Silchar for information and necessary action.

6. The El/Patwary, SMB, He is requested to take necessary action to handover the vacant land

7. Office Copy. ' .

8. File Copy. g

Executive Officer
Silchar Municipal Board

Ottt s i b

o
‘.

AL




OFFICE OF THE SILCHAR MUNICIPAL BOARD
SILCHAR :::i:: CACHAR.

Memo No. SMGR- 80.AMRUT-02/2023-24/ Dated, Silchar the  August 2023

Formal Work Order

NIT No. : - : SMGR-1/12/2022-23/3861-3865, Dated 18/03/2023
Tender Value : R 20000000,00
Name of Work : Selection of concessionaire for Design —Built-Operate

~Transfer of 10 KLD FSTP MBBR Technology (Up flow BIO
Treat + Lamella Clarifier) along with O & M for a period of 3
Years

Earnest Money ' : Deposited Rs 400000.00

Letter of Acceptance is accorded to : M/s Mandy Enterprises
W-8, 157 Floor, opp. Pillar No-232
West Patel Nagar, New Delhi-110008.

Mobile No. 19999647475
GSTIN 1 Q7AZUPB4139)IZ2
Sir,

With reference to the above the undersigned is pleased to issue formal work order as you have
signed the agreement as per mutually agreed terms and condition for the work “Selection of
concessionaire for Design —Built-Operate -Transfer testing trial run of 10 KLD ESTP MBBR Technology
(Up flow BIO treat + Lamella Clarifier) along with O & M for a periad of 3 Years in the Silchar Municipal
Board of Assam amounting to-Rs. 2, 00, 00,000.00 including GST and other Taxes, forest Royalties etc. as
per Government norms prevailing time to time.

You are requested to submit DPR for the ahove noted work with detail estimate for vetting by
unicef and consequent technical sanction for execution of work.

<,

Executive Officer
Silchar Municipal Board

Memo No. SMGR- AMRUT-02/2023-24/ / B~ 27 Dated, Silchar the /274 August 2023
Copy to:- :

1. The Deputy Commissioner Cachar, Silchar for favour of information.

2, The Director, DMA for favour of kind Information and needful action if any.

3, The Member Secretary PCBA Guwahati- 21 for favour of Kind information.

4./ The DDC cum Member Secretary TEMC for favour of kind information.

" The Regional;Officer, RLO, Silchar for favour of Kind information.

6. The Supdt. Of Accounts, SMB for information and necessary action.

7. TheEl, he islreque‘sted to take necessary action to handover the Vacant Land.

8. Book Copy. -

9. File Copy. ' M
y ExecutiveOfficer

Silc?yar Municipalol‘}ﬁaé‘g
@au- tive OHIC
Execy :n:'-,cz&Boﬁfd

aichor 10
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OFFICE OF THE SILCHAR MUNICIPAL BOARD
SILCHAR:::CACHAR
" Email 1d: smb1882@gmail.com

No. SMGR.1/12(PWD)/2023-24/ £ 3 3 C Dated: 06/03/2024
WORK ORDER

warking Estimate No H (2023-24)

Tender Value : Rs. 2, 99, 33,500.00

Quoted Amount : Rs. 2, 99, 33,500.00

: 1. Supply of 2 Nos. of Truck Mounted Hook Loader of 10.5 CuM, 2.
Procurement & Installation of 8 Nos. of Portable Compactor and 3.
Complete of Civil and electrical works of Transfer stations at 4 (Four)
places to be supplied and maintained at Silchar Municipal Board under
15™ FC (Tied Grant) 2™ Instaliment for the year 2021-22 during the year

Name Of the Work

' 2023-24,
Earnest Money : Deposited Rs. 5, 98,670.00
Work Order is accorded to : Mandy Enterprises.
Mobile NO 1 7838647373
GST NO : 07AZUPB4139]122

With reference to the above the undersigned Is pleased to Issue formal work order as you have

signed the agreement as per mutually agreed terms and conditions for the 1. Supply of 2 Nos. of Truck Mount_ed
Hook Loader of 10.5 CuM, 2. Procurement & Installation of 8 Nos. of Portable Compactor and 3. Complete of Civil
and electrical works of Transfer stations at 4 (Four) places to be supplied and maintained at Silchar Municipal

Board under 15™ FC (Tled Grant) 2nd Instaliment for the year 2021-22 during the year 2023-24 amounting of
Rs. 2,99,33,500 (Rupees Two Crore Ninety Nine Lakh Thirty Three Thousand Five Hundred Only)
Including GST and other taxes. The concerned Contractor is adviced to comply for above conditions of the work
order Including other terms and condition may apply that to before execution Contractor Is to inform & take

oncerned Engineer I/c, and obtain forest permit, & also requested to submit Geo Tag photos

permission from c
(Before, During &After Execution of wark). The work bill payment will be made on the availability of fund fram

the Govt. You are hereby requested to submit DPR,. Estimates, Soil Test Report, detail drawings etc. for the

above noted work within 15 (Fifteen) from the recelpt of this order.
The Contractor/Firm shall be responsible for poor quality of works. The Executive Officer, SMB, Silchar,

Chairman, Sanctioning cum monitoring Committee and their accredited persons including Engineers shall reserve
right to reject the poor quality/quantity of work, and in the event of any discrepancies the Chairman'’s decision on

the subject shall be abide by the Contractor/Firm.
The supply work shall be completed within (30) days.

'

Yours Faithfully

Executive icar
Slichar Municipal Board

Memo No. SMGR.1/12/2023-24/ h 32 - J Dated: 06/03/2024

|

The Director, Municipal Administration Department, Assam, Ganeshgurl, Guwabhati-6. For favour of

information. )

2) The District Commissioner, Cachar, Slichar, & Chalrman, Sanction

) 15t F.C. for favaur, of Information. ' o : by s aorilabingF Epimi e o

3) The Member Secretary, Sanctioning cum monitoring Committee of 15 F.C, for Information.

4) The Executive Engineer, PoHUA, Barak Valley Divislon, Silchar, for Information & necessary actlon,

5) Mandy Enterprises, Suppleir/Contractor for Information and necessary actlon. He/She Is adviced to
comply for above conditions of the work order Including other terms and conditions may apply that to
before execution he/she Is to Inform and take necessary permissian from concerned Engineer I/c. The
payment will be made on the avallpbllity of fund from the Govt,

6) The Concerned Englneer entrusted with the work for Information and necessary action. He Is to
supervise the wark Including preparation of proper Bllls, M.B In a routine nature.

7) The Superintendent of Accounts, SMB for Information and necessary action.

8) File copy.

Copy to:-
1)

Executive Offi
Slichar Municipal Board
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INUTES OF THE PREPAREDNESS MEETING FOR LA G _OF
(SWM) HELD ON 9TH (LY

THE UNDERSIGNED; '

The meeting was presided over by Smti. Laya Madduri, IAS Deputy Commissioner
cum Chairpersan, District Level Monitoring Committee on SBM, Cachar, Silchar. She has
briefed the members about the launching of the SLRM Project and took preparedness of

the same till date and directed all to complete the remaining task within the stipulated
timeframe.

0
2019 AT 3,00 p.M. IN OFFICE CHAMBER OF OFFICE OF

Alter threadbare discussion on the agenda points, the following resolutions

have been adopted for its immediate action on mission mode:-

1. Awareness programme will be held on 12t july 2019 at Bhanga Bhawan,
Silchar by involving all leading citizens of the town, NGOs, Govt. Departments
(both State and Central Govt) Central Agencies, Bazar Committees, Merchant
Associations, DSA, and bulk generators of the town. Formal invitation will be
sent both in hard and soft copies to all concerned.

Action: SMB/SBM & District Administration.

2. Launching of the programme will be held on the District Library, Silchar on
ard from 3.00 P.M. and the programme schedule is as follows:

a) Lightening the lamp in the District Library and inauguration ceremony.

b) Rally along with Try-cycles and rally starting from the District Library to
SLRM Centre (Old BRTF Campus). NCC will be requested to participate in the
rally along with Band Party.

¢) Dustbin will bé formally handed to the selected owners of the households of
the Pilot Project area. '

d) Silchar Food Grains Merchant Association and Rotary Club of Greater Silchar
will be formally handed over the replica of the Try-cycles/key to the Hon'ble MP.

e) Information brochure will be distributed to all the households of the Pilot
Project area.

~ Action: SMB/SBM & District Administration.

3. Order for thé prohibition of the frée hiovément of the cattle wil) bé issued froi
this end. Mr. Rajesh Das, Ward Commissioner of SMB has been entrusted to
ensure the functioning of the pound under SMB and a drive for the street cattle
will be arranged from 11*'h July 2019 and take further necessary action. He has
also entrusted the responsibility of the cattle for the SLRM Centre in the 0ld
BRTF Campus. '

&
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Action: DistrictAdministration & SMB

4. Pilot Project area will be demarcated within the 10® July after the field visit
and Ans}.xuman Chanda, AE, DRDA will co-ordinate the matter and ensure the
same will be completed within the stipulated timeframe in consultation

reslpective Ward Commissioners and Mr. C. Srinivasan, Consultant, SLRM,
Vellore. :

5. Contractor of the renovation works will be installed signage in the different
buildings of the SLRM Centre (Old BRTF Campus) in consultation with Mr. C.
Srinivasan, Consultant, SLRM, Vellore. Sri Anshuman Chanda, AE, DRDA will co-
ordinate the matter and complete the task within the stipulated time frame.

6. Awareness programme with SHGs under NULM, Silchar will be orgamsed on
11t July 2019 at 530 PM. Mr. C. Srinivasan, Consultant, SLRM will take the
session. -

7. Uniform for all the workers (to be engaged under SLRM) and Sanitation
workers of SMB will be procured before the launching of the SLRM Project. SBM
(Urban) and SMB wili take necessary action for immediate procurement of the
same. Uniform specification may be collected from Sri C. Srinivasan, Consultant,
SLRM, Vellore.

8. Awareness programme will be arranged in the everyday evening on and from
6 P.M. onwards in the Pilot Project area and Mr. C. Srinivasan, Consultant, SLRM,
Vellore will take session. Sri Gautom Das, Urban Coordinator, SSA will co-
ordinate the matter and ensure awareness programme on and from 10t - 16t
July 2019 in the evening (from 6 PM - 8 PM).

9. SBM (Urban) will imaké inimédiaté necéssary afrangement for all logistics
facilities for the awareness programmes ta be held in the different areas of the
Pilot Project area and the programme of 12 July 2019 awareness at Bhongo
Bhawan and inaugural session at District Library, Silchar. All the expenditure for
the same will be made from the SBM (Urban) fund received from the Govt.

10. One artist will bearranged by the SBM (Urban) from 10t July 2019 onwards
up to launching date for necessary works for the SLRM Project.

11. Drinking water for the launching programme w?ll be provided by the PHED-],
Silchar. The EE, PHED-1 will take necessary action in this regard.

12. All the existing workers presently engaged (under different
NGOs/Contractors) in the door to door collection of MSW will be integrated in to
the SLRM Project and necessary action will be taken from the SMB and District

Administration;
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The meeu'ng ended wi
. Wl[h th . 5 g e
to make this project a d—— anks from the Chair with a positive enthusiasm

Lone by working on it in a missjon mode.

(La)E%'adduri)

Deputy Commissioner,
y j Cachar, S]khar%l oF / 19
emo.No.CRR46/DDMA/2019-20/SBM/  -A. Date:09/04/2019.
Copy for information and immediate necessary action:
1

The Chairman, Silchar Municipal Board, Silchar, Cachar.

2. The Executive Officer, Silchar Municipal Board, Silchar M.B. for information &
N/A,

3. All Members Present.
CA/PA to the Deputy Commissioner, Cachar.

(Laya Madduri)
Deputy Commissioner,

Cachar, Silchar,qﬁi‘ﬂ,h9
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MINUTES OF THE PROCUREMENT COMMITTEE MEETING REGARDING _TENDER
EVALUATION AND OTHER RELATED TOPICS HELD ON 17TH JUNE, 2019 AT 5.00

P.M. IN THE OFFIECE CHAMBER OF THE CHAIRMAN, SILCHAR MUNICIPAL BOARD,
SILCHAR, CACHAR:

The meeting was presided by Shri AB Das, AEE, PHE Division -II and Chairman,
Procurement Committee of SBM (Urban) Silchar in the presence of the Chairman, Silchar
Municipal Board, Silchar & other members of the Procurement Committee and
representatives from various firms/organization who submitted quotations/tender etc. on
the basis of the short tender notice which was published by Silchar Municipal Board dated
13th June, 2019 as per recommendation of the Procurement Committee,

The Procurement Committee of SBM (Urban) examined the quotations/tenders
paper submitted by firms/suppliers/ manufacturers thoroughly and minutes the points.

(A) Quotations/tenders submitted for containerised tri-cycle & dustbin/tub as per

specification of the Municipal Solid Waste Management Rules 2016 and details of the
firm/supplier /manufacturer are as follows:-

SINo | Name of | Size of | Rate against | Rate of one 20 | Rate  of
firm/supplier/ tricycle each size litres dustbin | Tubs-
manufacturers etc. 3Zlitres/

45litres

1 Chakraborty and | 6ftx 4ftx 4ft | Rs. 44300
Son’s (1 to 11pc),

Rs. 43000 e R

(11 to 20pc)
Sftx 4ftx 4ft | Rs. 42500
(1 to 10pc),
Rs. 41100 el P
(11 to 20pc)
Sftx 4ftx 3ft | Rs. 39200
(1 to 10pc),
Rs. 37800
o (11 to 20pc)
Sftx 4ftx 2ft | Rs.36200
(1to 10pc),
Rs. 35100 -—--
(11 to 20pc)
2 Bawa Dhir Welding | 6ftx 4ft x 4t | Rs. 40096
& Fabrication (1 to 11pc),
Rs. 38080 - ——
(11 to 20pc),
Rs.37184
(20 to 50pc),
Rs. 35840
(50 to 100pc)
Sftx 4ftx 4ft | Rs.38580

(1 to 10pc),
Rs. 37520 Rt (R

;L (11 to 20pc),

S
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Rs. 37184
(20 to 50pc),
Rs. 35840
(50 to 100pc)
Sftx 4ftx 3ft | Rs.35280
(1to 10pc),
Rs. 33264 oAU (oo
(11 to 20pc),
Rs. 33216
(20 to 50pc),
Rs. 31920
(50 to 100pc)
Sftx 4ft x 2ft | Rs. 31920
(1 to 10pc),
Rs. 30344 = | ---- -mm---
(11 to 20pc),
Rs. 29792
(20 to 50pc),
Rs. 28784
(50 to 100pc)
3 M/S Shyamananda | 4ftx 3ftx2 ft | Rs.21,750 Rs445/pc Rs610/pc
Traders
4 D and D Associates | 4ftx3ftx2 ft | Rs. 20,800 Rs510/pc Rs 615/pc
5 NAGl] Trade and | No size Rs, 71,300 Rs800/pc Rs910/pc
Industries
6 Punjab Engineering | 5ftx 4ftx 2ft | Rs. 67,200 Rs. 590 /pc Rs885/pc
Company
7 Maverick No size Rs. 75000 Rs. 700/pc RsS950/pc
8 Agro Hardware | ---- - 1Slitres=  Rs. | 40  Litrs
Industries (P) Ltd 85/- Tub Rs.
20 litres= 165/- plus
Rs.110/- Plus | GST
GST
9 Dharam Chand | Generally Rs. 18000, E e .
Patoa & Sons used tricycle, | Rs.27000
tricycle
which
includes 6
nos of
buckets
10 Meena Enterprise e Rs. 564.00 35litres=
Rs.338/-
45 litres=
Rs. 412/-
11 Whiteboard 6ftx 4ftx 4ft | Rs, 37,750 Rs.120.00 | -=---
S5ftx 4ft x 4ft | Rs. 36,550 (with lead), Rs
S5ftx 4ft x 3ft | Rs. 34,180 90.00(without
5ft x 3ft x| Rs. 28,000 lead)
1.5t
12 Shantd Engineering | 6ftx 4ftx 4ft | Rs. 37,856 Rs126.26 [ =e==me-
Works 5ft x 4ft x 4ft | Rs. 36,400 20litres

¥ X
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Sft x 4ft x 3ft | Rs.33.040
Manual Cycle | Rs. 30,381
with 6b bins
13 Kajal ~ Consultancy | 6ftx 4ftx 4ft | Rs. 36,750 Rs. 120.32 | =------
and Construction 20lites
Sftx 4ftx 4ft | Rs.34,258
S5ftx 4ftx 3ft | Rs, 32,480
Manual Cycle | Rs. 32,878
with 6b bins
14 Bhavisya Learning | 6ftx 4ftx 4ft | Rs.37450 Rs. 116.0(with | -------
India Pvt. Ltd lead), Rs 85.00 | =-=-=--

56t x 4ft x 4ft | Rs. 36,250 (withoutlead)
Sftx 4ftx 3ft | Rs. 33,780
S5ftx 3ftx3ft | Rs. 35800

Aft  x  3ft|Rs.27,500
x1.5ft

After threadbare discussion the members of the Procurement Committee

had shortlisted the number of firms/ suppliers/ manufacturers for timely delivering
of the articles mentioned in short tender notice.

The details of the shortlisted firms are as follows:-

SI | Name of firmn | Size  of | Rate Rate of one | Rate of | Credentials
No tricycle | against | 20 litres | Tubs-
each size | dustbin 32litres/
45litres
1 | Chakraborty | 6ftx 4ft x | Rs.44300 Upgraded as
and Sons 4ft (1 to 10 class D
pc), s s contractor
Rs vide HQ
43000 DGAR, Has
(11 to Valid GSTIN,
20pc) has license
Sftx 4ft x | Rs from Gaon
4ft 42500 Panchayar_
S I RN ) IS - gl
10pc), experienced
Rs41100 with  Govt.
(11 to Department.
20pc)
5ft x 4ft x | Rs.39200
3 (1 to
10po), — | e
Rs37800
(11 to
20pc)
5ft x 41t x | Rs36200
2ft (1 to
10pc), - e
Rs35100
L_ (11 to
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20pc)
Shanti 6ft x 4ft x | Rs37,856 | Rs126.26= | ------- Has Valid
Engineering | 4ft 20litres GST
Works Sft x 4ft x | Rs36,400 registration
4ft
5ft x 4ft x | Rs33,040
3ft
Manual Rs30,381
Cycle
with  6b
bins
Whiteboard | 6ft x 4ft x | Rs37,750 | Rs120(with | ----- Has Audit
4ft lead), Rs Report and
5ft x 4ft x | Rs36,550 | 90(without form
4ft lead) 3CDfrom
5ft x 4ft x | Rs Chartered
3ft 34,180 Accountant,
5ftx 3ftx | Rs
1.5ft 28,000
Kajal 6ft x 4ft x | Rs36,750 | Rs  120.32= valid  GST
Consultancy | 4ft 20lites Registration
and 5ft x 4ft x | Rs34,258 PAN Card
Construction | 4ft Details
Sft x 4ft x | Rs32,480 provided
3ft
Manual Rs32,878
Cycle
with 6b
bins
Bhavisya 6ft x 4ft x | Rs37450 | Rs116.0(with
Learning 4ft lead]}, Rs
India Pvt Ltd 85 (without
lead)
5ft x 4ft x | Rs36,250
— | 4ft i
5ft x 4ft x | Rs33,780
3ft
5ft x 3ft | Rs35800
x3ft
4ft x 3ft | Rs27,500
x1.5ft
Agro Nil Nil 15litres= Rs. | 40 Litrs
Hardware 85/- Tub Rs.
Industries 20 liters= 165/-
(P) Ltd Rs.110/- Plus | plus GST
GST

These are only shortlisted ones; the final selection will be made subsequently,
which may entitle one or more firms to be included in this project. Recommended
firms/suppliers/manufacturers for consideration are as follows:
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1. ‘Bhavisya Learning India Put. Ltd, Guwahati is found eligible for the making
containerised Try-cycle based on quoted rate. The competent authority has
recommended this firm for containerised Try-cycles as MSW Rules 2016.
2.‘ “Bhavisya Learning India Pvt. Ltd”, Guwahati. is found eligible for the supply of
Bins as per specification/ Tub as per specification and will deliver the items along
with print of the details for awareness purpose. Transportation charges added in
the quoted rate. Considering the same and as per specification of MSW Rules 2016,
this firm is the best option to select for procurement of Dustbins and Tub etc. for
SLRM Pilot Project. So, Procurement Committce has recommended for the same.
3. Final work order will be issued by the SMB Silchar after the quality checking of
the samples of each item.
4. 1f the samples of each items is not good then the procurement committee
suggested for L2 quoted rate firms for containerised try-cycles and manufacturing
company quoted rate will be considered for the second option for procurement of
Dustbins and Tub.
5. Forma) agreement will be signed between the SMB and concerned supplier for
supply of good quality materials along with one year warranty etc. during the issue
of work order.
6. If the concerned supplier fails to supply the materials within the stipulated time

frame mentioned in the work order, penalties will be imposed. 25% will be
deducted from the billed amount.

7. All the materials like try-cycles/dustbins/tub must be reached SMB office within
8% July 2019 without fail. If this timeline do not comply by any suppliers, fine will
be imposed as per point no.6.

N.B: Point No: B will be followed from the next page:
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(B) Tender documents received from the contractors/ Construction Company for

renovation/re-construction of the identified SLRM centre in abundant building of
BRTF Campus near Cachar College, Trunk Road, Silchar.

Total 4(four) number of contractors/ canstruction company has submitted their
respective tender along with necessary documents ete for timely completion of the

renovation work within 5th July 2019,

Technical Bidding-

Comparative Statement: Renovation work of abandoned BRTF Building neat
Cachar College (SLRM) Centre Part-1

SINo  Name of Pan | GST { Detail of Labour I(‘.rrdencials

_Contractor | Number | Number |EMD | Licensee | |
1 Pradip | OK OK 0K 0K FCI-2017-
| Chakraborty ' , SAME AS
PAERT-II
PWD-18-19-
24.91 lac.
Date of
completion
‘ ; 13.03.2019
| ‘ | f Cachar
college-18-19-
8.00 lac
18-19-13.00

| lac

3 Shymakanta Paul | OK OK | OK OK Assam state
Housing Board
17-4-13-2.49
cores
Time span-18
months-2.40
bill paid
No Extension
letter No
completion

| 3 report
4 Himangshu Paul 0K OK Not OK Not
submitted considered
due to absence
of EMD Copy

St o

S —

|
|
2 | Hirok Choudhury | OK OK | OK
| i
|
{
{
|

-
=

AnyScanner
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Comparative Statement: Renovation work of abandoned BRTF Building near
Cachar College (SLRM) Centre Part-2;

e

Name of Pan GST Detail of Labour Credentials
Contractor | Number | Number | EMD Licensee
1 Pradip 0K OK 0K oK Fci-2017, do
Chakraborty 28.2017.
8,14,534.00/6/1/
2017
2,07587.00/28/1
/2017
Work orders
__|enclosed |
F Hirok 0K 0K 0K 0K Same as Part-]
Choudhury
\ 3 Shymakanta | OK OK OK 0K Same as Part-]
Paul
4 Himangshu | OK OK Not OK Not considered
Paul submitted due to absence of
\7 EMD Copy
ancial Bidding-

Comparative Statement: Renovation work of abandoned BRTF Building near
Cachar College (SLRM) Centre Part-1:

Sl. No | Name of Contractor Estimated Rate Quoted Rate
1 Pradip Chakraborty, Silchar Rs.9.86 L Rs9,67,000/-
2 Hirok Choudhury, Silchar Rs.9.86 L Rs 9,85,500/-

Comparative Statement: Renovation work of abandoned BRTF Building neat
Cachar College (SLRM) Centre Part-2:

SL No | Name of-Contractor Estimated Rate Quofed Rate
1 Pradip Chakraborty, Silchar Rs, 9.21L Rs 8,97,000/-
2 Hirok Choudhury, Silchar Rs,9.21L Rs 9,20,500/-

After threadbare discussion two numbers of contractors has been found to be

eligible for the aforesaid works mentioned C/S, Technical Bid and Financial Bid and
details of the same are as follow:-

SL.No. | Name Of Contractors | Details:
1. Pradip Chakraborty | Bagha Jatin Lane, Chengcoorie Road, Silchar 4.

‘ Registration details- SE(B)/11/2018-19/35 Genl.
2 Hirok Choudhury Deshabandhu Road, pin 788005, Silchar

Registration Details-
APWRD/R/2/GEN/2018-19/23556
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tl:?:’lrtohciffli‘;isg:;;?ﬁaz S;lSI;rI\a/l]dip Chakraborty, C.o.ntractor may be selected by
Bl ool 0 (Urban) and conditions may be incorporated in
: . order like the work speeds up and gets completed within the stipulated
time (i.e. within 5th July 2019) in pursuance of the NGT’s order vide Memo. No
606/2018 and Govt. is also pressing hard for the same and failing to deliver things
on time by the concerned, fine would be imposed on the Government of the State by
NGT. So considering the above facts the decision of engaging contractors quoted

Llrate is feasible to implement it and to avoid any financial implication of the State
Govt,

(C)Conclusion: In the tender evaluation meeting held on 17/6/2019 in the Office
Chamber of the Chairman of Silchar Municipal Board, Silchar the Procurement
Committee has unanimously decided upon the following recommendations for kind
and necessary perusal of the Deputy Commissioner, Cachar and Chairperson of the
District Level Monitoring Committee of Swaccha Bharat Mission, Cachar.

i.  For supply of tricycles good quality manufacturers may be selected for the
pilot project as per the resolution of the District Level Monitoring
Committee Meeting held on 12th June, 2019. Accordingly the
recommendation has been made.

ii. For renovation works simultaneous initiative for repairing of structures,

flooring team, electrification, sanitation, etc may be taken into priority for

timely completion of the renovation works. Considering this, Pradip

Chakraborty, Silchar, Contractor may be engaged for timely completion of

the renovation works as the Pilot Project will be launched on 13t July 2019.

The Procurement Committee in the tender evaluation meeting has given due

weight-age to the NGT's order issued vide Order No 606/2018 and all the

short listing of firms has and will be done basing on the priorities and
requirement laid down by NGT and SWM Rules 2016 and any further
directions received from the Govt time to time.

Work order will be issued after approval of the Deputy Commissioner,

Cachar. Work order will be issued by the Silchar Municipal Board based on

the approval of the competent authority.

The meeting ended with thanks from the Chair.

iil.

3

(A.B. Das, AEE, PHED-II)
& Chairman,
Procurement Committee of SBM (U), Silchar.
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Memo. No. CRR.4'6/DDMA/2019-20/SBM/ 18 -A, Dated: 17t June 2019.
Copy to:
1. The Deputy Commissioner, Silchar, Cachar for favour of kind information.
2. The MD, SBM (Urban) Guwahati for favour of kind information.
2. The Chairman, Silchar Municipal Board, Silchar for information and necessary
action for issue of work order etc.
3. The Executive Officer, Silchar Municipal Board, Silchar for information and
necessary action for issue of work order etc. ‘
4. All Members of the Procurement Committee of SBM (U) Silchar for N/A.
5. Website of District Administration and SMB, Silchar.

s

(A. B. Das, AEE, PHED-II)
& Chairman,
Procurement Committee of SBM (U), Silchar.
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